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(e) total number of women beggan 
housed there? 

The Deputy Mlnlster In the MlnJ8-
try of HOlM Aftalnl (8hrimaU 
Cbandrashekhar); (a) 697. 

(b) Disabled-23S. 
Able-459. 

(c) 110. 

Compensation to IA.F. Officers Re-
leased by Nagas 

2518. Shri E. Madhusudan Rao; 
Will the Minister of Defenc.e be 
pleased to state: 

(a) whether any compensation will 
be paid or has been paid to the four 
l.A.F. officers recently re\easl'd by 
the Nagas; 

(b) if so, the amount paid or to be 
paid to each of them; 

(c) whether any secret activity of 
Nagas has bl'en unp3rthed by these 
officers; and 

(d) if so, th£' d~tails thereof? 

The Minbier of Defence (Shrl 
Itrlshna Menon): (a) No. 

(b) Docs not arisp. 
(C) and (dl. It is not in public 

interest to divulge information in this 
regard on the 11001' of the Housp. 

OITorce under Hindu Marriage Act. 
1955 

2519. Shri E. Madhusudan Rao: 
Will the Minister crt I,aw be pleased 
to state: 

(a) whether Government are consi_ 
dering to have some new legislation 
for having more simpler conditions 
for divorce etc. under the Hindu Mar-
riage Act of 1955; and 

(b) it so, the details thereat? 

The Deputy Minister In the MIDIs-
try of Law (SUI Btbhudbendra 
1WIsbn): (a) No, SiT. 

(b) Does not .!We. 

Saieitle Cues 

2520. Sbri E. Madhusuc1an Rao: Will 
the Minister Of Home AJraln be 
pleased to state: 

(a) the total number at suicide 
cases in each Union Territort dUring 
the years 1961-62 and 1960-61; and 

(b) the reasons therefor? 

The Minister of State In the MlnIs-
try of Home Aftairs (Shri Datar): 

(a) 

Number of suicide 
Union Territory cases during 

~----.----

(I) Delhi 94 97 
(2) Manipur 3 9 
(3) Tripura X7 93 
(4) LaccaJi", and 

Aminuivi Islands. Nil 
(5) Andaman & Nico-

har I,lanJ, 14 
1961 

(6) Himachal Pradl.'~h 19 

(b) (i) Disturbed family life 
(ii) Protracted illness 

(iii) Failure in love-affairs 

Nil 

7 
1960 

19 

(iv) Failurp to secure employ-
ment 

(V) Failure in examination 
(vi) Poverty 
(vii) Loss in bminess 

(viii) Birth of illegitimate child 
(ix) To {'scape punishment from 

law 
(x) Mental derangement 

(xi) Dispute over properly 
(xii) Unknown reasons. 
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Iron and Steel Quota to Il.P. Traden 

2522. Sbri Acbal Sinl'b: Will the 
M.inis1.er of Steel and Heavy industries 
b£' pleased to statl': 

(a) whether it is II fuct that origi-
nally Iron Merchants of U.P. were 
given quota both for Registered stocks 
holdership and fabrieationship; 

(b) why the lic,'nc,'s in r""pect ot 
one or th" other above noted quotas 
were withdrawn trom som(' of the 
dealers j('aving othE'r. to rontinue 
with two lkences; and 

(e) the steps taken in thE' matter' 

Tbe IlloWer 01 Steel and H • .,.,. 
Ind1llltrles ISbri C. Sulll'UlllUlJam): 
(a) to (c). Distribution of the State.' 
quotas of iron and steel i1I done tty 
the State Government, a~ they are 

pdmari1v ~cemed. 'Ibe ~ 
Uon, as tIlmilhe4 by the Govemmezat 
of Uttar Pradesh, is that oriIiDaUJ 
lOme firms were tunctioning both II 
Registered Stockholders, and fabrica-
tors. Generally, quotas of the flmw 
",ho have already been drawing two 
quotas for several years in the past 
are not cancelled exrepl for good aDd 
valid reasons. In some cases, for 
valid reasons, action has been taken 
to cancel one or both the quotas or 
the flnns drawing dual quotas. The 
present policy of the State Govern-
ment is not to allow dual quotas to 
one and the same finn in new cuet, 

BIeIIleatarJ ScJaool TeacJaen of Orilla 

2523. Sbrl U1aka: Will the Minister 
of EdacaUOJl be pleased to state: 

(a) the Total grant sanctioned by 
thr Central Governm .. nt to Orl88a 
Government for inrn'asing the salary 
scales of elementary school teachers 
during the period trom 1960 to Marcb 
1962; 

(b) whether the grants were uti-
lised to lIy; and 

(c) amount sanctioned for 19112-53? 

The Minister 0' Education (Dr, 
K. L. ShrlmaJl): (a) According to the 
pn'scnt procedure, Central grants on 
thl' d,'vl'lopment Scheme! of any 
State Government an' sanctioned as a 
lump-sum for all Schemes and not 
s('paratply for individual Schemes or 
tor individual ih'm. of pxpenditure. 
A!'rordingly the qUl'stio!} of ,'onctioD-
ing Central grants to the Govern-
mcnt or Orissa for IIH'TI'asing the sal-
ary scal .. s of primary It'arh,'", doe. 
not arise. 

(b) and (c). In view of the poel-
tion stated under (a) above these do 
nnt nnsp. 

Cultural Centre!! In Orl,.. 

Z6Z4. Sbrl {Jlaka: Will the Minialer 
ot Selentilc Re!lean:b and Cultural 
AlraJrs be pleased to state: 

(a) whether Central Govt'rnment 
have received any propotlals from 
Orix"" Government tor the ronltruc-




